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MINISTRY OF ENVIRONMENT AND FORESTS
NOTIFICATION
New Delhl,theZSIhJanuary, 20]2

S.0. 156(E).—Whereas by notification of the . _

Government of India ip the Ministry of Environment and
" Forests videnumber S.0. 1533(E), dated the I4th September,
2006 issued under sub-section-(1) and clause (v) of
"sub-section (2) of Section (3) ¢f the Environment

(Protection) Act, 1986 read with clause (d)} of sub-rule (3} of -

rule 5 of the Environment (Protection) Rules, 1986, the.
Central Government directed that on-or from the date of its.

publication, the réquired construction of new projects or

activities or the expansion or modemisation of existing

projects or activities listed in the Schedule 1o the said -

notification entailing the capamty addition with change in
process and or technology shall be undertaken in any part
of India only afier prior environmental clearance from the

Central Government or, as the case may be, by the State o

Level Environment Irnpact Assessment Authority, duly
constituted by the Central Government under sub-section

(3) of Section 3 of the said Act in accordance with the '

procedure specnﬁed therein;

And whereas, .it- has been demded to make ﬁlrther' o
amendments in the said notification subsequént to its -

amendment vide notification of the Government of India in
the Ministry of Environment and. Forests number
S.0. 695(E), dated the 4th April, 2011 relating to the
~ ‘procedure prescribed for. appralsal

~And whcreas, clause (a) of sub-mle 3) of-r'ule,rS-' of 7
. the said Environment (Protection) Rules provides that,
" whenever the Central Government considers that

prohibition or restrictions of any industry or carrying on
any processes or operation in any area should be 1mposed,
it sha.ll gwen notice of its mtentmn to do so

[tﬁm 3 101/2010—311@;111] 2L

* and -Forests number $.0.

_And whereas sub-rule (4) of rule 5 of the said: :

Enwronment (Protectlon) Rules provides  that,
' notwuthstandmg anyﬂnng contained in sub-rule (3)
wihciever ii appears to the \.,cﬂua.l Government thatitisin .
e pub]lemterest to do s, it may dispense with the requirement - .
“of notwe under clause (a) of sub-rule 3); ‘ L

- And whereas, it is expedlent in the pubhc interest 10, -
dlspense with the: fequirement-of the provisions of clause -

(2) of sub-rulc (3) of rule 5 of the Environment (Protectlon) _
- RIIIBS 1986; ; :

Now, therefore in exercise of the powers conferred

' by sub-section (1) and clause (v) of sub-section (2) of”

Section 3 of the said Environment (Protection) Act, read. -
with clause (d) of sub-rule (3) of rule 5 of the Enyironment

{Protection) Rules, 1986, the Central Government hereby

makes the following further amendments in the notification
of the Government of India in the Ministry of Environment
1533(E), dated the
14th September, 2006, namely - :

1. In the said notification, in the Appendix V, for

paragraph 3, the follomng paragmph shall be substxtuted )

namely :—

“3. where a publ ic consul_tation isnot mandatory, the
apprzisal shall be made on the basis of prescribed
application in Form-1 and environment impact
assessment report,. in' the case of all projects and

- activities (other than item 8 of the Schedule), except

" +in case where the said projectand activity falls under
- category ‘B2’, and in the case of items 8(a)and 8(b)
" of the Schedule, considering their unique project
cycle, the Expert Appraisal Comrittee or State Level
Expert Apprdisal Committee concerned shall appraise
projects oractivities on the basis of Form-1, FormIA,

. rconceptual plan and the env1r0nment impact
"assessment report [required only for projects listed

8(b)T and make recommendations on the project.
regarding grant of environment clearance or

otherwise and also stipulate the condmons for:

:envuonmentalclearanee 7
[FNo 3 101/2010-]A 1]
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Note -—The pnnclpal nutlﬁcatlon was pubhshed in the
. Gazette of India, Extraordinary, Part 11, Section 3,
Sub-section (ii) vide notification number S.0.
1533(E), dated the 14th September, 2006 and
subsequent ly amended vide notification numbers
$.0. 173%(E), dated the 11th October, 2007; S.0.
3067(E), dated the lst December, 2009 and

$.0.695(E), dated the 6th April, 2011.
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